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Before the N@?@’een Tribunal

New Delhi, (Principal Bench)
OA No. 383/2023
In the matter of President Garden city Residential Welfare Society--------- Applicant
Vs
State of Punjab and Others Respondent

Our observation to the working of sewerage treatment plant and cutting of trees in the colony
and overflow of sewerage and rain water along with working of PPCB and Revenue

Department.

As stated by PPCB authorities the STP Plant was found functioning and sometimes it was
locked. The issue has been made clear vide our submission dated 23.06.2025 and uploaded

on 03.07.2025 and point no. 7and point no. 8 are reproduced here

1. STP Functioning and working of PPCB authorities
7. STP chemicals purchased and the last bill submitted for purchased of chemicals was
on 04-01-2025. From the bills submitted it is quite evident that the chemicals were
never purchased after 04-01-2025. On 03-06-2025 the PPCB authorities visited the site
and pointed it out to the project proponent to show the chemicals which were not
available. The chemical reached the site on 05-06-2025 which are still intact and lying
on the site to show Government authorities for future if they visit. From the facts
mentioned above it is quite evident that the STP has never made functional after 04-
01-2025. We may point out that only three houses have been attached to this STP and
are being treated whenever he tank is full and simple water is being circulated through

inward meter and this has been shown to be PPCB authorities.
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8. In this connection we raised an RTI on 12.05.2025 which was not replied further
and appeal was made on 13.06.2025 which was also not replied again we requested through
our letter to supply us the information and hearing was held on 11.08.2025 in which we were
ensured that we will get the information within five days. During the court of personal hearing
he was laughing at us treating this matter as a joke. He is the same person who earlier was
Executive Engineer and knows the full case day one but no information was received and the
case was referred to The State Information Commissioner cum appellate authority Punjab
Chandigarh vide dairy no. 13558 dated 25.08.2025 the complete set of document is enclosed

here with as ANNEXURE A-1 Page We enclose here

with photographs of STP area where the container is being loaded with sewerage effluent for
disposal in the nearby canal. These photographs were taken of 04.07.2025 and this is being
repeated every fifteen days which clearly shows that STP is not actually working and they
don’t have proper system of sewerage disposal ANNNEXURE A-2 As the operation of STP
functioning has been stated by PPCB authorities whereas they do not have any consent to
operate since 27.03.2019 and operation of STP without consent is punishable under section
25 and 26 of the water pollution act and authorities have not taken any action as they are
being managed by Mr. Sandeep Kumar s/o Baldev Raj and Piyush Aneja s/o Shri Sandeep
Kumar owner of Ganpati Properties Dealer Sahnewal and Tibba who's is the major alliance of
Dynamic Infra. LTD New Delhi along with Mr. Ravi Soni the site incharge of the Garden City
and the representative of Dynamic infra. LTD in this connection we may inform that Mr.
Sandeep Kumar is well connected to Dynamic infra. LTD and sold about 30% of the plots
through some agreement between Mr. Sandeep Kumar and Dyanmic infra. LTD. From the

document submitted by the project proponent it is quite clear that renewal to operate



the STP was granted up to 27-03-2019 and8t8 4—03—2019 if the project proponent says he
is operating this STP, the PPCB authorities should have taken legal action as prescribed under

the law and should have prosecuted project proponent.

it is quite possible that renewing authorities also received some consideration that
both the deptt not at all interested to recover this amount of Rs. 3,55,23,438/- as keeping in

views there personal interest.
We reproduce here with Point no. 10 of 23.06.2025 which is self-explanatory

1. We have gone through the feasibility report very carefully and reproduce the page 52

for immediate attention.
To whom it may concern

I Sachin kumar s/o Sh. Mahavir Singh am a qualified environmental engineer
from Thapar university. | did my M. Tech (Environment Science & Technology)
in the year Oct 2010. Copy of degree vide registration no. 600801014
(Attached). | hereby confirm that | had prepared/drafted the feasibility report
of M/s Padam Cars Pvt. Ltd. main Patiala Tajpura G.T Road, Bahadurgarh,

Patiala.

From this feasibility report it can be easily observed that this feasibility report was
prepared for M/s Padam Cars Pvt. Ltd. main Patiala Tajpura G.T Road, Bahadurgarh, Patiala.
We have enquired this matter and hereby confirm that M/s Padam Cars Pvt. Ltd. main Patiala
Tajpura G.T Road, Bahadurgarh, Patiala came into existence on 13-04-2010 and the present
status of M/s Padam Cars Pvt. Ltd. main Patiala Tajpura G.T Road, Bahadurgarh, Patiala is

permanently closed.

In addition to that the contact detail of Mr. Sachin are not available. Further he
submitted the degree of M. Tech which was cleared in Oct 2010 whereas M/s Padam Cars
Pvt. Ltd. main Patiala Tajpura G.T Road, Bahadurgarh, Patiala which came into existence on

13-04-2010. Our further observation in this regard are as given below:-

a) Page 43 Name of Garden City where the column of no. of house in the project has

been left blank.



b) According to the feasibility repor88=_ 6 the Oil and Greece removable tank is
required whereas for installation of STP in residential colony the Oil and Greece
remove able tank is not required.

Point no. 5 says tube settler is to be installed in the STP area from the practical
visit from the PPCB authorities it has been observed that the slug bed has never been
installed and the project proponent cannot claim that he is operating the STP and the
no sludge has been created so far.

From the above mention fact its is quite evident that this feasibility report has
been stolen in 2010 and submitted to the PPCB authorities on the basis on which the
consent to operate was granted to the project proponent with some ultra- motives

and consideration received.

All the photographs and video are being sent separately in pen drive. We will not
hesitate to state that the project proponent is defaulter from day one and the admin

authorities including PPCB and Revenue deptt entangled with him.
2. Cutting of trees

A plot for SCO was sold to Mr. Suberam who was the resident of Garden City itself and
now left. In this connection he has starting cutting trees on 05.08.2025 and also digged our
footpath where in plantation was done and he laid the pipe of drainage and sewerage under
the earth and two trees were fallen with the consent of Mr. Ravi Soni and same as also
highlighted to the Directors but no action was taken. Five photograph for fallen trees are
enclosed here with ANNEXURE A-3 and no action was taken and one more tree was cut on

1st of September.

3. Drainage of Rain water
The photographs of rain on 22.07.2025 and no drainage system of rain are enclosed

here with for ready reference. Further enclose please find here with open main hole



covers which clearly shows that igggsence of drainage of rain water is being
discharge in main holes. In this connection we taken two photographs 30.08.2025 one
photograph 01.09.2025 and three photographs 03.09.2025. Also enclosed are two
videos made on 17.06.2025 which clearly shows that no drainage system exist in the
colony. ANNEXURE A-4

Sinkage age of Soak pits

Two new soak pits were created in ending 2024 which are being sinking and one soak
pit has totally sinked and there is lot of danger of children to fall in it how ever the
resident have covered with bushes to safe guard there children and the same has been
reported to the site incharge of Dynamic but no action has been taken till date. In this
Connection one video has been made and which is enclosed here with as ANNEXURE

A-5

Working of Revenue Deptt

An order of the of this Honable Tribunal the Revenue deptt and PPCB authorities made
a visit to Garden City on 15.07.2025. The team consisted of Naid Tehsildar Shri
Harkeerat Singh and Reader Shri Lalit Sharma with Kangoo and Patwari along with SDO
Shri Dhartveer Singh from PPCB. Long discussion was held and we helped them to
identify fourteen constructed booths and eleven plots which are still in the name of
Dynamic Infr. Dev. Pvt Ltd but till date no recovery has been made for the reasons best
known to these two authorities. The revenue deptt is also being managed by Mr.
Sandeep Kumar s/o Baldev and Piyush Aneja s/o ShriSandeep Kumar owner of Ganpati
Properties Dealer Sahnewal and Tibba who's is the major alliance of Dynamic Infra.
LTD New Delhi along with Mr. Ravi Soni the site incharge the Garden Clty and the
representative of Dynamic infra. LTD. Further we supplied a copy of total layout plan

of Garden City where these plots are located. In this connection we



raised an RTI on 14.12.2023 whi88a4not replied to an appeal was made on
31.01.2024 to the first appellate authorities. The first appellate authority vide his
letter no 266 dated 05.03.2024 and letter no. 281 dated 19.04.2024 advised the Sub
Registrar Sahnewal but then Registrar Madam Manveer Kaur did not bother to reply
to the order of first appellate authority and we had to made appeal to the State
Information Commissioner for which the date has been fixed for 24.09.2025. The
complete set of RTI and related correspondence are enclosed here with ANNEXURE

A-6.
For Garden city residential welfare society

Jpmese

President General Secretary Dated
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BEFORE THE STATE INFORMATION COMMISSIONER CUM APPELLATE AUTHORITY, PUNJAB,

CHANDIGARH
REPEAL NI, o uimim e 2024
HARINDERSNGH APPELLENT
VERSUS
APIO PUNIJAB POLLUTION CONTROL BOARD, LUDHIANA RESPONDENTS

SECOND APPEAL AGAINST THE RESPONDENTS FOR NOT PROVIDING INFORMATION.

As | am aggrieved by decision of State Public information Officer and First Appellate Authority, |

hereby file this appeal for your kind decision.

1

Name: Harinder Singh

Address: H. No. 430, Garden City, Dehlon Road, Sahnewal, Pujanb.
Mobile: 9646003872

E-Mail ID: gerws.sahnewal@gamil.com

Detail of State Public Information Officer (SP10)

Designation : APIO PUNJAB POLLUTION CONTROL BOARD, LUDHIANA
Address : FOCAL POINT, Ludhiana.

Detail Of First Appellate Authority(FAA)

Designation : Environmental Engineer Zonal-1 Ludhiana

Address : E-648-B Phase-V, Focal Point, Ludhiana

Detail Of RTI First Appeal:

Date of filling Application to APIO:

12.05.2025 (ANNEXURE A/l) — S

Date of filling Appeal For First Appellate Authority: 13.06.2025 (ANNEXURE AN2) ~ L

Reminder 15.07.2025(ANNEXURE-a/3) — 7
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5. Particulars of Decisions:
Reference No. & Date of APIO Decision:

5.1 As no reply was received from APIO, it was referred to FAA. We were called on
11.08.2025 Annexure A 4 and he promised to send a reply within 5 days. But till the

filling of the case no reply was received hence the second appeal.

5.2 Reference No. Date of FAA's Decision:

We werecalled on 11.08.2025 and he promised to send a reply within 5 days.

5.3 Date/s of personal hearing by FAA:

Yes personal hearing was held on 11.08.2025( Annexlﬂe-AM and he
immediately agreed to send the information within 5 days but it has not been compiled

with and we did not receive any information till date.
6. Dates of receipt of replies by appellant from:.

6.1 APIO : No reply received.

6.2 FAA :No information received.

7. Details of Information Sought:

The appellant vide letter dated 18-12-2023 sought the following information.

PPCB authorities have confirmed vide its letter no.1232 dated 06.05.2025 (Annexure A 5)
that M/s Dynamic Infrastructure Pvt.Ltd., New Delhi has not renewed its conse?mt to
operate STP in Garden City, since 27.03.2019 PPCB authorities visited the site on
24.08.2025(STP locked),04.09.2025(STP functioning) and 30.04.2025(STP functioning).
Project proponent confirmed operation of STP since 01.05.2024 vide its report dated
01.05.2024. As the project proponent its functioning the STP without any CTO. Kindly
confirmed the action taken by PPCB as this is punishable under section 25 and 26 of the
water pollution act.

8. Brief facts of the case:
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The appellant here in named Harinder Singh is the resident of aforementioned address

and the president of M/s Garden City Residential Welfare Society (Regd.). The appellant

has sought the aforesaid information under RTI Act vide letter dated 12.05.2025.

Since, no response was received from the APIO in the prescribed period the

appellant had filled an appeal before the First Appellant Authority and the hearing was

held on 11.08.2025 but no information has been received till date

Reasons/ ground for this appeal:

The applellant herein sought the information which is purely public documents and till
date neither any decision on the request if Appellant has been taken by the APIO and

FAA, nor the information has been provided till date. Aggrieved against the same , the

preésent appeal has been filed before this Hon'ble authority.

Any other information in support of appeal: No

10. Prayer/ relief sought for:

It is prayed that the direction may kindly be issued to APIO/ FAA to Provide the required

proper information as demanded by the applicant, in the interest of justice.

11. Grounds for prayer/relief sought for:

I~ Even after lapse of prescribed period as directed by FAA, no action has been taken

by the till date. The information sought by the appellant is purely in public
domain.

That Appellant is being harassed unnecessarily by respondent apparently for
malafide and vexatious considerations to fulfills respondent oblique motives.

ll.  That the appellant has not yet received demanded information so far. Hence the

present appeal.

IV.  This is an unfortunate circumstance which tends to shake the credibility of Public
Officer and undermines the faith of common man. Whereas respondent are duty
bound to provide the said requisite information asked for by appellant within a
timeframe as prescribed by the RTI Act 2005.

V.

The appellant did not received information, which was required by the appellant

from the respondent till the filling of this appeal to the Hon'ble office. It is



pertinent to mention here that the respondent denied giving the information to
the appellant.

VL. That the appellant has demanded above said information from the respondent

but the respondent failed to provide above mentioned information.
12. Personal Presence hearing: YES/NO:

Due to the prevalent circumstance, it is requested that the presence of the Appellant may
kindly be obtained through virtual hearing physical hearing.

13. Declaration: | hereby state that the information and particulars given above are true to
the best of my knowledge and belief. | also declare that this matter is not previously filed
with this commission nor is pending with any court or tribunal authority

Place: Chandigarh
Dated: A% . A 0('35

Signature of appellant
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ATPLICATION FORM INFORMATION UNDER RTI ACT 2005

((/lgs!stant Fubliz Information Officer,

oF

Name of Depie:
Postal Address:

The Pubtic Information ()g

e ‘?«lmewﬂ)

Phone ___ 4LMED oB7 KD

Anplication Submission Date L/ 8F / 203 S.

Detail of the Information Requested PP &hMlmW Pque DW\S"T’““)
vole UK boRR Mo 1398 dafed £.S.2036 1) m|S DymNE

boplioachins B b New Debli Rom vt vewewed U5

comeyt dh choeude STP U Goeden Gk alnes 32,2014

DB mghonbles viare) e site 2Y.3.9y QTP tocsey) )

M8y (i‘f p , 0.y At é eyP W@
chg‘tc?-bm)maﬁ' coaylomed _shnabiy o §F e 1153).
vide g o )52, M e Pm;‘c&? AN

Y e &P \oiltow swy eTD Yo ;xaf%«zs

T aohon Yalten v P o Yl I dounghalle

R CUR e R s s

Form in which Information required P)Né’bd'b)’@ 6§_Ae yreR

Details of Foe Payment__P-PO No- 662 4504 o
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Signature of the applicant
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PAN No.: AAFAG2137E Tre r Reg. No. LDH/21955-2018-19
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Correspondence Address : H. No. 430, Garden City, Dehlon Road, Dharour Sahnewal, Ludhiana-141120 (Pb.)

Ref No. Dated...)%.8.. 2025

Snewn h3

Ist Appellate Authority (Under RT] Act)
Punjab Pollution Control Board,

Focal Point, Ludhiana.

Subject- Non Receipt of Information under RTI act 2005.
Dear Sir.

Kindly refer to our RTI received in your office on 12.05.2025 for which we

have not received the information so far. The detail of information required is as given

below:-

PPCB authorities have confirmed vide its letter no. 1232 dated 06.05.2025
that M/S Dynamic Infrastructure Pvt. Ltd, New Delhi has not renewed its 1
consent to operate STP in Garden City since 27.03.2019 PPCB authorities visited
the site on 24.08.2024 (STP locked), 04.09.2024 (STP functioning) and 30.04.2025
(STP functioning). Project proponent confirmed operation of STP since
01.05.2024 vide its report dated 01.05.2024. As the project proponent is function
the STP without any CTO., Kindly confirm the action taken by PPCB as this is

punishable under section 25 and 26 of the water pollution act.

The receipted copy of the RTI is enclosed here with for you ready reference

Kindly supply us the information as required for further necessary action at our end.

Thanking You
Garden City Residential Welfare Society

N =

(President)

RO — SO e L AR e 2o+
ER— L p———- PSR

Regd. Office : H. No61 Garden City, Dehlon Road, Dharour Sahnewal, Ludhiana-141120 (Pb.)
Mobile : 96460-03782, 98348-07030, 94171-83471, 95015-73289
E-mail : gcrws.sahnewal@gmail.com Website gcrws-sahnewal.com
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f Correspondence Address : H. No. 430, Garden City, Dehlon Road, Dharour Sahnewal, Ludhiana-141120 (Pb.)
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Dated...)5..."1.2.09.5.

To R’MV\M AD

Ist Appellate Authority (Under RTI Act)

Ref. No.

Punjab Pollution Control Board,

Focal Point, Ludhiana.

Subject- Non Receipt of Information under RTI act 2005.
Dear Sir.
Kindly refer to our letter dated 13.06.2025 vide which we have requested for

information which was not received by us till date. The detail of information required

1s as below:-

PPCB authorities have confirmed vide its letter no. 1232 dated 06.05.2025
that M/S Dynamic Infrastructure Pvt. Ltd, New Delhi has not renewed its
consent to operate STP in Garden City since 27.03.2019 PPCB authorities visited
the site on 24.08.2024 (STP locked), 04.09.2024 (STP functioning) and 30.04.2025
(STP functioning). Project proponent confirmed operation of STP since
01.05.2024 vide its report dated 01.05.2024. As the project proponent is function
the STP without any CTO. Kindly confirm the action taken by PPCB as this is

punishable under section 25 and 26 of the water pollution act.
The receipted copy of the RTI was also enclosed for you ready reference.

In this connection we have received reply from Public Relation Officer wide letter no.
1713 dated 23.06.2025 which is not at all relevant and enclosed here with for your ready
reference. This information already have been received by us which is response to our RTI
dated 30.04.2025 copy enclosed. While giving reply to our RTI dated 12.05.2025 the PRO
have very cleverly put the date of our RTI dated 12.05.2025 instead of 30.04.2025. From the

reply given by him you yourself will observe that this reply not at all relevant.

' P
\ f)“}m Ce )XV

“Regd. Offce:H. No. 61, Garden City, Dehlon Road, Dharour Sahrea
0. 61, y, Dehlon Road, Dharour Sahnewal, Ludhiana-141120 (P

qulle : 96460-03782, 98348-07030, 94171-83471, 95015-73289 "

E-mail ; gcrws.sahnewal@gmail.com Website : gcrws-sahnewal.com




In this connection we will request to go through our RTI dated 30.04.2025 &

12.05.2025 and also reply given by him you will observe yourself that he is trying to hide the
facts.

Therefore you are requested to submit reply us suitably to our RTI dated 12.05.2025
within the prescribed limit as provided under the provision of RTI act in the absence of which

we shall have no alternate except to refer the matter to State Service Commission Punjab as
well as NGT

Thanking you

For Garden City Residential Welfare Society

Enclosure as above 0‘}\/’
ww
% “/

President

Regd. Office : Fr\l/l !\:)(_)l. 6.1, Garden City, Dehlon Road, Dharour Sahnewal, Ludhiana-141120 (Pb.)
_ Mol }?_.m976460.-0378.2,_9834§-07030, 94171-83471, 95015-73289
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=2 PUNJAB POLLUTION CONTROL. BOARD

Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
0161-4673789 Website:- www.ppcb.gov.in email:- p

Tele Fax:-

-------------

i i i Bney wee A

HIS &, 430, arass (it 3o& d=,
HIST®, Sftnjrsr

First Appeal under Right to Inforn‘ji{dtio’. i, 2005,
TE- gt S ufost wits © et BT 15.07.2025 Rt

Quias felt w3 T widts UsT ¥ Wi few wy T 2B ng et
wise, 2005 303 ufadt vafts it ot 31wy 7 @ ofs § e 3B feo BRw
137 fomr 3 fx fei @ wdu e e 8z 3 ufost 308 Feewet & Hor fosr 72

fer ®Et nuy F § St 11.08.2025 § ARY 10:30 = TAC Milde
TS -H-HIEE  TEeTE fErteng, Ho® Tese-1, uwe & E-648-B, I
e, -5, B el it meeet T ar R e 3, 3F A e RS ndt

IIET AZT AT AA N Q\\\ %
' .
fertsmig
. Ho® TE3T9-1, BitmrErap
25 \o
s MaE B , HF e

v2I9-2, BorE & Fwe ¢ fefer mer 3 fX wu # ¥ ERI9 I ywdt &
a2 oret, 303 migwt Tt 12.05.2025 Rt St ot gt T foarew @ @ ARt

meeet T8 fes owg 9z weltel B enT 7 |

— st —
Tgrees o
Yo® T239-1, s

e S~



395

s
8% PUNJAB POLLUTION CONTROL BOARD

Zonal Office-1, E-848-B, Phase-V, Focal Point, Ludhlana

T

7Tole Fax:- 01614673789 Website:- www.ponch.govin Email:- ppcbzolidh@gmail.com

No gt Bhidi 30/7/25
o Year me A-4
Mr. Harinder Singh, . /__-———-—‘

House No. 430, Garden City, Dehlon Road,
Sahnewal, Ludhiana.

Subject:- First Appeal under Right to Informiatic.  ;, 2005.

Refance:- Regarding the petitioner's first appeal application dated 15.J7.2025.

In relation to the above subject and the letter under reference, you have made
your first appeal under the RTI Act, 2005. While considering your appeal, it has been decided that you
should be given an opportunity of being heard before taking a"decision on the subject.

Therefore, you are given the opportunity of a personal hearing on
11.08.2025 at 10:30 AM. at the First Appellate Authority-cum-Senior Environmental Engineer,
Zonal Office-1, Plot No. E-648-B, Focal Point, Phase-5, Ludhiana, so that further action

can be taken in the matter.

y}dgVaran Engineer

Zonal Office-1, Ludhiana gt _

Back number... BNV iasisissaiiass

A copy of the above is being sent to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office-2, Ludhiana, and it is written that your office should
ensure that the applicant's presence on the day of personal hearing is accompanied by a record
of the action taken by him under RTI dated 12.05.2025.

— WS —

Gilenn Environmental Engineer
ﬁ;." Zonal Office-1, Ludhiana

Translated with (¢, Google Lens

“\.'\
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PUNIAR

gé«/’\’—gl’unjab Pollution Control Board

‘ Regional Office-1l
E-648 B. Focal Point, Phase-5, Ludhiana

E-maleercldh2@yahoocoin Tel0161-2672055

NO..Lm Date..”. 6.)."?.5.{?..?? g

frvy poupw B-S

Sh. Harinder Singh,
H.No. 430, Garden City, Dehlon Road,
Sahnewal.

Sub:- Information under Right to Information Act, 2005

Ref:- RTI application received in this office on 05.05.2025.

1 reference to your application, it is intimated that the project proponent has
not renewed its consent to operate granted under Water Act, 1974 after the expiry of
consent on 27.03.2019.

In case, you are not satisfied with the information supplied, then you may
approach the 1st Appellate Authority i.e Senior Environmental Engineer, Punjab
poliution Control Board, Zonal office-1, E-648-B, 2 Floor, Phase-5, Focal Paint,
Ludhiana.

With this letter, the subject cited application under Right to information Act,
2005 is disposed here with.

o6\ oS \L\ 5
PIO-cum-En nn;\ental‘Eng ﬁ;r

ercﬁe/

—

o
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APTLICATION FORM INFORMATION UNDER RTILAGT 2005

897 —

o e b

the Poablic irformation Clficer/Assisteant Fulbilis Information Officer,
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Postal Address: 'Po %7:{0) E(? ‘;}2
| DA

ame of the Applicant . H %:‘;‘\M : V<’f)" ”_—”—T —
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'Sm\ﬂ\fw\‘) —
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&2 Punjab Pollution Control Board

Regional Office-II
I-648 B, Focal Point, Phase-5, [.udhiana

E-mail-ecroldh2@yahoo.co.in Tel.0161-2672055
‘:\ )r{ r’,"(' \/'l
......... \ Date..........‘.......f
To ) ),,
\ )
/Sh. Harinder Singh, e
H.No. 430, Garden City, Dehlon Road,
Sahnewal.

Sub:- Information under Right to Information Act, 2005

Ref:- RTI application received in this office on 12.05.2025.

In connection with your application for seeking information under RTI Act, 2005.
It is intimated that to recover the Environmental Compensation amounting to Rs.
3,55,23,438/- the Board has requested Deputy Commissioner, Ludhiana to issue
following directions :-

a) To Registrar cum Tehsildar, Revenue Department, Ludhiana not to register
any sale deed (title deed)/mutation etc. of any plot/house/SCO/other
establishment in the colony till the written permission of the Board.

b) To the Revenue Department for recovering the amount of Rs. 3,55,23,438/-
imposed as Environmental Compensation by the Board to be recovered under
arrears of land revenue by laws.

The Deputy Commissioner, Ludhiana has directed the Naib Tehsildar, Sahnewal
to take necessary action for recovery of payment as per rule regulations and the Naib
Tehsildar, Sahnewal has processed the case to take the permission for auction of
property of the Project Proponent to recover the EC amount.

The Board has also requested M/s Dynamic Infra Developer Pvt. Ltd., (Project
Garden City, Village Dharour, Dehlon road, Sahnewal, Ludhiana) to deposit the
Environmental Compensation of Rs. 3,55,23,438/- immediately.

In addition to above, the Board has imposed EC of Rs. 11,80,000/- for the

TS ST mAme e-s ks Neainct Drannnent and was requested to
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~=# Punjab Pollution Control Board

Regional Office-11
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2 Punjab Pollution Control Board

Y Regional Office-11

-6 Focal Point, Phas [

SHL . . 3 ‘s ‘.- ’ :
t-mal-ceroldh2@yahoo.coin Tel0161-2672055 ’ . 5' l slglan

No.
............................... BRidY. ,..0vevssnrrerscersree
At the service
Senior Environmental Engineer, Punjab
Pollution Control Board,
Zonal Office-1. Ludhiana.
Topic: Application under Right to Information Act, 2005.
Reférance: Your office letter No. 3553 dated 17.06.2025

in connection with the above subject and reference, you are informed that the reply to

the information sought by the petitioner vide Bharti T. Bhasthi, Bhavat, 2005 Uvi U Bhidi
etitioner vide this office’s letter

12.05.2025 (Received on 12.05.2025) was given to the p

No. 1360 dated 27.05.2025 (copy enclosed). . e

This is for your information and further action.

As per the aftachediquoted
“Frbj’ |-
Public Information Officer

Engineer -aﬁ»‘arum::;truction

Back number.... m i Bhidy 3‘3106J902r
Copy of the above Mr. Harinder Singh, resident of House No. 430, Garden City,
RTI Act, 2005,

Dehlo Road, Sahnewal, District Ludhiana, in response {0 the information sought under the
dated 12.05.2025, submitted to this office, is being sent for information.
As per the attached/quoted ‘

PSSR

-cum-Environmental Engineer /4

Translated with (e, Google Lens




()

< '\:\,/ D) . .
-~ Punjab Pollution Control Board
‘ Regional Office-II
E-648 B, Focal Point, Phase-5, [Ludhiana
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Sh. Harinder Singh,
H.No. 430, Garden City, Dehlon Road,
sahnewal.

Sub:- Information under Right to Information Act, 2005

Rer:- RYI application received in this office on 12.05.2025.

In connection with your application for seeking information under RTI Act, 2005.
. is intimated that to recover the Environmental Compensation amounting to Rs.
2 55,23,438/- the Board has requested Deputy Commissioner, Ludhiana to issue
‘5llowing directions :-

a) To Registrar cum Tehsildar, Revenue Department, Ludhiana not to register
any sale deed (title deed)/mutation etc. of any plot/house/SCO/other
establishment in the colony till the written permission of the Board.

b) To the Revenue Department for recovering the amount of Rs. 3,55,23,438/-
imposed as Environmental Compensation by the Board to be recovered under

arrears of land revenue by laws.
The Deputy Commissioner, Ludhiana has directed the Naib Tehsildar, Sahnewai

o take necessary action for recovery of payment as per rule regulations and the Naib
Tehsildar, Sahnewal has processed the case to take the permission for auction of

property of the Project Proponent to recover the EC amount.
The Board has also requested M/s Dynamic Infra Developer PVt. Ltd., (Project

Garden City, Village Dharour, Dehlon road, Sahnewal, Ludhiana) to deposit the
Environmental Compensation of Rs. 3,55,23,438/- immediately.

In addition to above, the Board has imposed EC of Rs. 11,80,000/- for the
period of 01.12.2023 to 23.07.2024 upon the Project Proponent and was requested to
deposit the same. Reminder was issued vide office letter no. 2983 dated 23.12.2024
ar 1 84 dated 13.01.2025 to deposit the above said EC amount. But no amount has

been deposited by the Project Proponent sO far.
A public notice in leading news paper has been published advising publ\c-not'to

purchase any property in the said project till it has obtained statutory approval.

In case, you are not catisfied with the information supplied, then you may
approach the 1st Appellate Authority 1.6 Senior Environmental Engineer, Punjab
Pollution Control Board, Zonal office-1, E-648-B, 2" Floor, Phase-5, Focal Point,

Ludhiana.
With this letter, the subject cited application under Right to information Act,

2005 is disposed here with.

WQ%O-cum-Enl 0 h%;k’éngineer

3



PUNJAB STATE INFORMATION COMMISSION
Red Cross Building, Near Rose Garden,

Ph: 0172-2864116, Helpline No. 0172-2864100
Email: - psic21@punjabmail.gov.in
Visit us: - www.infocommpunjab.com
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Sector 16, Chandigarh.

Sh. Harinder Singh, '\\0\'\
H.No 424, Garden City, Dehlon Road, Sahnewal, \¢
Ludhiana. (M: 9463090999)

....Appellant
Vis

Public Information Officer,
O/6 Deputy Commissioner,

Ludhiana.

Fi}s{ Appellate Authority,
O/o Deputy Commissioner,

Ludhiana

\

Subject :

1.

Encl: A/A

...Respondents

Appeal Case No. 3877 of 2024
NOTICE OF HEARING

Date of RTI Date of Reply, if any Date of First Date of order, if any
Application of SPIO Appeal made, if of FAA
any

14.12.2023 31.01.2024

Public Information Officer,
O/o Deputy Commissioner,
Ludhiana.

No.PSIC/Legal/2025 Dated, Chandigarh, the , 2025
Notice under Right to Information Act, 2005.

The above mentioned Appeal case has been filed in the State Information Commission, Punjab, a copy
of which along with its enclosures is enclosed. The case is fixed for hearing before Smt. Pooja Gupta,
State Information Commissioner, Punjab, Red Cross Building, Madhya Marg, Sector-16 Chandigarh on

24" September, 2025 at 12:00 P.M.

You are hereby directed to appear in person in the Commission and in case there are any compelling
circumstances, you may depute the APIO who should be duly authorized by you and should be well
conversant with the facts of this case. In case you are represented by APIO at the time of hearing, his
version and statements made before the Commission shall be treated as if made by you and you will be
responsible for their correctness and fulfiliment. The Deputed Officer/official should carry proof of
identity at the tim hearing.

You are further directed to ensure that any reply/submission to be made in this case should reach the
Olo PSIC at least 5 days before the date of hearing through email mentioned above/ by post otherwise

the Commission will not be responsible for taking into account the same. Th | hould
r irectly to.the concerned Bench clearly indicating the title of th nd ne e of

hearing. The written reply shall be duly signed by the PIO and shall disclose his name/ designation and
also that of First Appellate Authority. In case you fail to respond to this notice, further orders wilt be

passed in your absence. .
In case the subject matter of the present Appeall Complaint has been decided by the Commission
earlier, date of decision and number of the case file should be intimated immediately and it should also

be presented at the time of hearing in the Commission. -

Assistant Registrar (SIC Bench)

Endst. No.PSIC/Legal/2025 Dated, Chandigarh, the » 2025,

A Copy of above is forwarded to Sh. Harinder Singh. It is made clear that in case you want to make any

submission regarding this case, the same should reach the office of Commission at least 5§ days before the date of hearing

king Into account the
e add od d o th 0 g th : : :

ve / b otherwise the Commission will not be responsible for ta
BION § J D6 are : : 0 G 3 =f: Nna A L0 O N As
It is also made clear that in case no appearance is made by you or by any authorized person on

your behalf at the time of hearing, the case will be decided in your absence, on merits.

Assistant Registrar (SIC Bench)

.
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BEFORE THE STATE INFORMATION COMMISSIONER CUM APPELLATE AUTHORITY, PUNJAB,

CHANDIGARH
APPEAL NO. ... 2024
ARGINDERENGH 0 APPELLENT
VERSUS
API10 OFFICE OF THE DEPUTY COMMISSIONER, LUDHIANA .....RESPONDENTS
INDEX
- e o |
SR NO. PARTICULARS DATED PAGES "
1 - Appeal 1-4
[ N |
) 2 Affidavit of applicant 5
3 | Copy of Aadhar Card of Petioner | 6
4 Annexure A/1 18-12-2023 | 7
S ,
5 Annexure A/2 31-01-2024 8
‘ 6 Annexure A/3 05-03-2024 ‘ 9
— |
7 Annexure A/4 19-04-2024 | 10 ‘
\ —‘1\‘
8 } Power of Attorney 06-05-2024 | 11
Dated: Submitted By:

ez

President
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BEFORE THE STATE INFORMATION COMMISSIONER CUM APPELLATE AUTHORITY, PUNJAB,

CHANDIGARH
APPEAL NO. .......... 2024
NARINDERSINGH APPELLENT
VERSUS
API1O OFFICE OF THE DEPUTY COMMISSIONER, LUDHIANA RESPONDENTS

SECOND APPEAL AGAINST THE RESPONDENTS FOR NOT PROVIDING INFORMATION.

As | am aggrieved by decision of State Public information Officer and First Appellate Authority, |
hereby file this appeal for your kind decision.

1.

Name: Harinder Singh

Address: H. No. 430, Garden City, Dehlon Road, Sahnewal, Pujanb.
Mobile: 9646003872

E-Mail ID: gcrws.sahnewal@gamil.com

Detail of State Public Information Officer (SP10)

Designation API10-Office Of Deputy Commissioner

Address : Ferozepur Road, Ludhiana.

Detail Of First Appellate Authority(FAA)

Designation : Sub Divisional Magistrate under RTI Act Ludhiana North
Address 2 Court Shri PC Heera PCS

Detail Of RTI First Appeal:

Date of filling Application to APIO: 18.12.2023 (ANNEXURE A/1)

Date of filling Appeal For First Appellate Authority: 31.01.2024 (ANNEXURE A/2)
U\/V
>E<¢,{‘r/
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5. Particulars of Decisions:

Reference No. & Date of APIO Decision:

5.1 The RTI was referred to Joint Sub Registrar Sahnewal vide Diary Dispatch No. 3952

dated 22.12.2023 but NO response was received from Joint Sub Registrar Sahnewal.

5.2 Reference No. Date of FAA's Decision:

The FAA vide letter no 266/ Reader dated 05.03.2024 directed the Joint Sub
Registrar Sahnewal to appear before him on 15.03.2024 at 12 noon and and ensure to

supply the information but o action was taken by the Joint Sub Registrar Sahnewal.
(Annexure A/3)

Again the FAA vide letter no. 281-reader dated 19.04.2024 directed the Joint Sub
Registrar Sahnewal to appear before him on 30.04.2024 at 11am but Joint Sub Registrar
Sahnewal did not appear and no information has been provided to the appellant till date.

(Annexure A/4)
5.3 Date/s of personal hearing by FAA:
No personal hearing has been afforded to appellant by First Appellate Authority.
6. Dates of receipt of replies by appellant from:
6.1 APIO : No reply received.
6.2 FAA ‘ Letter no.266 dated 05-03-2024 & letter no. 281 dated 19-04-2024.

7. Details of Information Sought:
The appellant vide letter dated 18-12-2023 sought the following information.
Kindly provide us the details of the Conveyance deeds executed of any plot house, SCO
and other establishment in Garden City Dehlon Road, Sahnewal.
1. W.E.F14.07.2016 to 31.10.2023 and
2. W.E.F01.11.2023 till date
The details may please provided with the name and the address of the person in

who's favour the conveyance deed has been executed and who has executed this.

\W



8.

10.
11,

12,

906 ® )

Brief facts of the case:

The appellant here in named Harinder Singh is the resident of aforementioned address
and the president of M/s Garden City Residential Welfare Society (Regd.). The appellant
has sought the aforesaid information under RTI Act vide letter dated 18.12.203.

Since, no response was received from the APIO in the prescribed period the
appellant had filled an appeal before the First Appellant Authority. The First Appellate
Authority vide letter no. 266 dated 05.03.2024 directed the Joint Sub Registrar Sahnewal
to appear before him on 15.03.2024 at 12 noon but he did not. Again the FAA vide letter
no. 281 dated 19.04.2024 again directed Joint Sub Registrar Sahnewal to appear before
him on 30.04.2024 at 11am along with document but he did not appear. However no

information has been provided to the appellant till date.

Reasons/ ground for this appeal:

The applellant herein sought the information which is purely public documents and till
date neither any decision on the request if Appellant has been taken by the APIO and

FAA, nor the information has been provided till date. Aggrieved against the same , the

present appeal has been filed before this Hon'ble authority.

Any other information in support of appeal: No

Prayer/ relief sought for:

It is prayed that the direction may kindly be issued to APIO/ FAA to Provide the required

proper information as demanded by the applicant, in the interest of justice.

Grounds for prayer/relief sought for:

I Even after lapse of prescribed period as directed by FAA, no action has been taken

by the till date. The information sought by the appellant is purely in public
domain.

That Appellant is being harassed unnecessarily by respondent apparently for

malafide and vexatious considerations to fulfills respondent oblique motives.

lll. That the appellant has not yet received demanded information so far. Hence the

present appeal.

A

el
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This is an unfortunate circumstance which tends to shake the credibility of Public
Officer and undermines the faith of common man. Whereas respondent are duty
bound to provide the said requisite information asked for by appellant within a
timeframe as prescribed by the RTI Act 2005.

The appellant did not received information, which was required by the appellant
from the respondent till the filling of this appeal to the Hon'ble office. It is

pertinent to mention here that the respondent denied giving the information to
the appellant.

VI.  That the appellant has demanded above said information from the respondent

but the respondent failed to provide above mentioned information.
13. Personal Presence hearing : YES/NO:

Due to the prevalent circumstance, it is requested that the presence of the Appellant may

kindly be obtained through virtual hearing physical hearing.

14. Declaration: | hereby state that the information and particulars given above are true to
the best of my knowledge and belief. | also declare that this matter is not previously filed

with this commission nor is pending with any court or tribunal authority
Place: Chandigarh

Dated:

Signature of appellant

Na
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APPRLICATION FORM INFORMATION UNDER RTIACT 2005

To

Wi,
Vil

viii,

The Public Wormation Cllicer/Assistant Fublic I?formation Officer,

Name of Depit: (\H\,(} ¢ l“} he )r)m%l Y AT

Postal Adorass e —
Name of the dpplicant - N AL ede. b\\)’o)’j —
Address: - W20 - Baedep.. CA}}; Dehdon. fﬁmd
e Shpewed= WD
Prone ... QfMED _OB7ER.
Aoplication Subrnission Date Y/ )&/ R0
detail of the Inforrnation Requested _\g_tﬁﬂ}n \D\*mhoxf WR e dq‘wj
Dpiue Cmy.a:WQC Serck @vac;rcd K\ (5(A/u\4_}>)2¢_~ Yowse
SCo. as/\;) e QA‘\QMWW* W @\ambpﬁ C%“r Dep/or
—-WT_SR)O.M..\A{QL
Qe vieel 7008 D 2)10. 32 and
2. Woe. ) V118030 Hl) dek
Toe_dehgls ymey ease Lo tméfc) i
e rene_aod addn v} on vo_
v&\m_%@urm_m B c ee»c) V\M LSM\
~oxewied _end whe hax ovended TR

Period for whicn information is required _\\« Y7 ibjﬁ__ﬁy_ﬁ_&"&

Form in which Information required _DMM_MML
Details of Fee Payment __ POy o ST F VARV

Dous the applicant fall below the poverty line Y&§/No

2

(if Yes, then proof of BPL. Status)

' ‘?" ~,lgmam§e of the applicant
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: _ Garden City, Dehlon Road, Dharour, Sahnewal, Ludhiana-141120 (Pb.) —
MAD :

————————————
kd

[ ®/
Dated..). ). 2d........
Ref. NO....cvvens

The First Appellate Authority under RTIHAct
Office of the Deputy Commissioner -
Ferozpur Road, Ludhiana- 141001 R s 10

VIO WL A 3

Sub- Non-Receipt of information under RTHACL,

Dear Sir,

Kindly refer to our RTI NO. 2471049. Of 21.12.2023 which was forwarded to
Joint Sub Registrar, Sahnewal wide diary No.3952 of 22.12.2023

-
<

In this connection we would like to inform you that we submitted the above
RTI's by hand on 18.12.2023 for which we did not receive any reply from the Asstt. Public
Relation Officer. The details of RT! No. 2471049 are as follows:-

RTI No2471049

information required:-Kindly provide us the details of the conveyance deeds executed, of
any Plot, House, SCO and other establishment in Garden City, Dehlon Road, Sahnewal.

W.e.f 14.07.2016 to 31.10.2023 and

W.e.f 1.11.2023 till date The details may please be provided with the name and

address of the person in whose favour the conveyance deed has been executed and
who has executed this.

We enclose here with photocopy of our RTI for ready reference.

Kindly help us to get the necessary documents and give an opportunity for
further hearing.

Thanking You

Sincerely Yours

Ny

Harinder Singh
President

Regd. Office : H. No. 81, Garden City, Dehlon Road, Dharour, Sahnewal, Ludhlana-141120 (Pb.)
Mobile : 32830°008%9, 76967-31354, 94644-17184, 92840-66884 4 LU s 0Q8
E-mail : gcrws.sahnewal@gmail.com Website : gcrws sahnewal.com

e e

=3
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In the Court of Mr. Vikas Hira, PCS, Sub-Divisional Magistrate cum First Appellant Authority
under RTI Act Ludhiana (East).

hall
Sub Registrar Sahnewal

No Reader/R. T. | Date

Subject Appeal Case (04/12/2/24) Garden City Residential Welfare Society House No. 430, Garden
City, Dehlon Road, Dharod, Sahnewal, Ludhiana Mo 7696731354 1

In relation to the above subject, the Society had sought information
through RTI regarding the copies certified by you as follows:

1Bhidi fought on 14/7/2016 to 31/10/2023

2 tH3t 171172023 till date the details may pleas be provided with the name and address of the
person in whose favour the conveyance deed has been executed and who has executed this.

But due to your failure to provide the information, the society has now approached
this office. Therefore, it is written to you that during the said period, whether any conveyance deed
has been registered in the name of the above society or not. In this regard, it should be ensured
that the above two points are informed to this office by 12:00 AM on 15/3/2024. So that the information
can be sent to the concerned society.

Superintendent Grade II-PIO-cum-

Office of the Sub-Divisional Magistrate, Ludhiana East

o o Abb Veedat Bhidi 05-3-2024

1 A copy of this is sent to Garden City Residential Welfare Society House No. 430, Garden

City, Dehlon Road, Dharod, Sahnewal, Ludhiana Mo 7696731354 for information.

Supir:ati Gzlaur Topi 10-cum-Officer

Sub-Divisional Magistrate, Ludhiana East
Coe\e

1%

Translated with (s, Google Lens
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In the Court of Shri Vikas Hira, PCS, Sub-Divisional Magistrate cum First Appellant Authority
under RTI Act Ludhiana (East).

Tall
Sub Registrar Sahnewal

No Reader/R. T. | Date

Subject Appeal Case (04/12/2/24) Garden City Residential Welfare Society House No. 430,
Garden City, Dehlon Road, Dharod, Sahnewal, Ludhiana Mo 7696731354 |

In connection with the above subject, the Society had sought information of
the certified copies of the following through RTI vide this office's letter No. 265
Reader/RTI dated 5/3/2024. %

1 Bhidi 14/7/2016 3 31/10/2023 Sant

2 TH3T 1/11/2023 till date the details may pleas be provided with the name and address of the
person in whose favour the conveyance deed has been executed and who has executed this.

But due to your failure to provide the information, now the society has
approached this office. Therefore, a letter was written to you that during the said period, whether any
conveyance deed has been registered in the name of the above society or not. In
this regard, a letter was written to this office to send information on the above two points by 12.00
am on 15/3/2024. But no employee of yours appeared in this office. Therefore,
it is written to you again that you should ensure to appear with certified copies on 30/4/2024
at 11.00 am. Due to not doing so, if the petitioner appeals to the office of the Honorable State Information

Commission, Chandigarh, then any adverse review passed will be the responsibility
of your office.

Superintendent Grade II-P. .
0-cum-Office Sub-Divisional Magistrate, Ludhiana East

N % |\ Veedan Bhidi 19-4-2024

1 A copy of this is sent to Garden City Residential Welfare Society House No. 430, Garden
City, Dehlon Road, Dharod, Sahnewal, Ludhiana Mo 7696731354 for information.

Superintendent of Police,
I.O-cum-OM y.gf'gtm:dhiana East 3, Sub-Divisional
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